
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Remarks if Any - Subsequently I.A filed by RP at Hon NCLT Ch-II , I.A (I.B.C) / 444 / CHE/2025 – Order Dated 17/03/2025, I.A (I.B.C) / 688 / 

CHE/2025 filed under Sec 12(2) – Order Dated 07/05/2025 – Additional affidavit filed – Order Dated 07/05/2025 – RP Status Approved and F.C Claim 

under Pending  -Approved by Hon NCLT Ch-II.  Another I.A (I.B.C) / 753 / CHE/2025 filed under Sec 19(2) – Hearing Date – listed on 26/05/2025. 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Remarks If Any : FC1 - RARCL – Reliance Asset Reconstruction Company Ltd., (RARCL) – Claims are under verification as per 

Order Dated 07/05/2025 to the I.A (I.B.C)/688/CHE/2025 – RP Status Approved & FC-RARCL Claims under pending RP verification – 

Approved by Hon NCLT Ch-II order dated 07/05/2025.. RP needs some more legal documents – pending from RARCL since from 

22/04/2025 – RP Fees also pending from FC-RARCL for April 2025 and May 2025. Complaint Filed at - The Respected DGP – L&O 

Tamil Nadu – Seeking investigation against RARCL dated 14/05/2025. After 15 days if No Action from Police – Litigation May be filed 

at Hon High Court of Chennai – for Proper Direction to The Respected DGP – L&O Tamil Nadu towards investigation and report with 

legal action against RARCL as per LAW applicable. 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Remarks If Any : OC1 : Chennai Income Tax Corporate Ward 4 (1) - CD filed this Petition under Sec 10 – but after repeated 

reminders – CD of MQ Networks and its Directors are not responding to the Meeting and Co-operation request from RP of MQ 

Networks. Hence I.A filed under Section 19(2) at Hon NCLT Ch-II for Direction to CD for Co-operation with RP. Few more Documents 

are required for Operational Creditors Claim verification – Hence OC1 – Claims are pending till the availability of the Documents from 

CD & its Directors. 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Remarks If Any : OC2 : DEN Networks - CD filed this Petition under Sec 10 – but after repeated reminders – CD of MQ Networks 

and its Directors are not responding to the Meeting and Co-operation request from RP of MQ Networks. Hence I.A filed under Section 

19(2) at Hon NCLT Ch-II for Direction to CD for Co-operation with RP. Few more Documents are required for Operational Creditors 

Claim verification – Hence OC2 – Claims are pending till the availability of the Documents from CD & its Directors. 


